


Destructiotz of R e c o ~ d s .  

( h )  the local Administrator General, 
. as the High Court ma'y consider useless or un- 
wort.hy of being permanently preserved. 

worthy of being permanently preserved. 

date on which they were made, and all such rules 
now in f o r ~ e  shall continue to have the force of law 
until they are rescinded by rules made under this 

Bar of snits. Act ; and no suit or other proceeding shall be insti- 
tuted, maintained or continued against any person for 

~or.tli-T3Tester11 l'rovinces-the Board of Revenue : 
in t,lle Presidency of 13ombay, outside Sincl and the 
limit,s of thc to11711 of Bombay-a fievenuc Col~lrnis- 



Nurnhi.7 .jr!d year., Fjnbiect OT ~11ort title. 1 Esielit oi' rt.i,e;tl. 


